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IN THE CENTRAL ADMINISTRATIVE TRIBUINAL '
PRINGIPAL B MCH

\

O.As 97/91
New D2lhi, dated the 19th Aoril, 19%.

Hon'ble Sh.N.V.Krishnan, Vice Chairman (A)
Hon'ble Sh.B.S. Hegee, Member{Judicial)
Dr.V.K. Gupts,
residing at No .,P=6,

Central Govemment Quariers,
Haddows BRoad, Madras-600006

%} ..Applic ant

(Applicant present in person)

e rsus

ls Union of India, represented by
Secretary . to Gowvernment, Ministry
of Finence, Deptt.of Bewenue,
North Block, New Delhi-1

2, Chairman, Central Board of Direct Taxes,
Ministry of Finance, Deptt.of Bevenue,
North Block, New Delhi-l

3¢ UPeS Lo repre sented by its Chairman,
Dholpur House, Shahjahan Road, New Delhi

B spondents

\

(By Mwcate Sh, VP oUppal )

 QRDER{ORAL)

(Hon'ble Sh, N.V.Krishnan, Vice Chairman{A)

When this case came up for final hearing
to day, the applic ent submitted that the relief
sought by him in ths O .As has been conside red
by the Govemment and soréer No,41l/% dated
3C.3.94 has been issued vhich gives him practically
the relief sought. He has produced a copy of the

sane, for our perusal which is kept on record. His

‘only grievance is that, though he is ceemed to be .




promoted as Gommissioner of In&ome Tax vef 10,2.1987,
he has not been give‘;ﬁ pay. apdwi;i.lowénce o.n that post
from that date. In thié regard, he has filed a
representation déﬁd 31,3419M before the first
respondent i.e. Seeretary to the Govteof India,
Ministry of Finance {Department of Revyenue) Mew Delhi
reque sting tﬁat app;o-pri ate orcers be pas;ed in this
regard. The appliceant states that ke would be
satisfied, if the OAis disposed of with a

direction to the ressiondents to dispose of this

AN

representaticn.

2; Ihe learned counsel for the respondents
pleaded that he has no instructions in this régard. A
copy of the order dated 30.3.199% and the representation
dated 31.3.H4 ﬁave.been given to him today by the
applicar{t. In the cimcumstances, Sh.V.P «Uppal has no

objection if the OA disposed of in the above manner.

3 In the circumstances, we are of the view,

that in the light of the submission made by the

applicant, this OA itself can be disposed of with a
direction to the responcents to dispose of the applicant;

representation dated 31,3,% referred to sbove regarding

granting of arrea;‘s of pay from the date of his notional

promo tion from 10.2.19B7. W do so. This shall be

done, within a period of four months from the date



/)

of receipt of a copy of this orcer under intimation

-3- '

" to the applicant. If he is aggrieved by any ordr
passed by the re spondents, it is open to him to

seek redress as may be advised in accordence with

1laws

4, OA disposed of as abowe .LQv

(R
€8.5. Hegde) | {N.V.Krishnan)

h;l‘ember(J). ) | Vice Chairman (A)
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